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[Mr. Speaker] 

Members for the period indicated 
aganist their names; 

(1) Shri Shankarrao Shan-
taram More--

14th September to 21st Septem-
'ber, 1963 (Fifth Session). 

l8th November to 21st December, 
1963 (Sixth Session). 

(2), Raja p. C. Deo Bhanj-

13th August to 21st September, 
1963 (Fifth Session). 

(3) Shri Lal Shyamshah-

13th August to 21st September, 
1963 (Fifth Session). 

(4) Shri Bholaram Paradhi-

13th August to 19th September, 
1963 (Fifth Session). 

(5) Shri Jai Bahadur. Singh-

18th November to 10th Decem-
ber, 1963 (Sixth Session). 

(6) Shri Dasaratha Deb-

18th November to 21st Decem-
ber, 1963 (Sixth Session). 

(7) Shri Ghyasuddin Ahmoad-

18th November to 21st Deeem-
ber, 1963 (Sixth Session). 

I take it that the House agrees with 
the recommendations of the Com-
mittee. 

Seyeral Hon. Members: Yes. 

Mr. Speaker: The Members will be 
informed accordingly. 

lU' hrs. 

STATEMENT REGARDING ARREST 
OF MEMBER 

The M.lDister of State ill the HID-

IItr7 of HOJQe Affairs (Shri Jlajama-

vis): With, your permission I 
I would like to make a statement on 
behalf of Shri Nanda. When the 
Speaker announced to the House on 
12th December, 1963, the arrest of 
Shri Mauriya, a member of the House, 
under sub-rule (5) of Rule 41 of the 
Defence of India Rules, some mem-
bers had expressed concern and asked 
for full facts of the case which had 
led to the arrest of this Member. I 
have since ascertained from the Gov-
ernment of Uttar Pradesh the circUDl-
stances leading to his arrest. 

2. According to the Government of 
U,ttar Pradesh, for ,the liast several 
years Shri Mauriya l'lad been indulg-
ing in a campaign of hatred amongst 
the Scheduled Castes and the Muslims 
against the members of the other 
castes among the Hindus. In the past 
also action had to be taken by the 
Government of Uttar Pradesh when 
he tried to foment trouble. On 27th 
August, 1957 he was convicted under 
Section 107/117 Criminal Procedure 
Code by the City Magistrate, Aligarh 
and was bound down to maintain the 
peace through a personal bond of Rs. 
1,000. In particular, the speeches de-
livered by him in April-May this 
year were considered highly offensive 
by the Government of Uttar Pradesh. 
In these speeches, he threatened sub-
version of Government and declared 
that there would be a mass rising in a 
couple of years and that there would 
be a rebellion any day to liberate'the 
Scheduled Castes from centuries of 
slavery. The tone and contents of the 
speeches were alleged to be such as 
to excite disaffection towards Gov-
ernment established by law in India 
and to promote feelings of enmity and 
hatred between different ~ 

ties. In the opinion of the Govern-
ment of Uttar Pradesh they attract the 
definition of "prejudicial act" given 
in clauses (e) and (g) of sub-rule 
(6) of Rule 35 of the Defence of India 
Rules. The Government of Uttar 
Pradesh could have even detained him 
under clause (bl, of sub-rule (1) of 
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Rule 30 of the Defence of India Rules, 
but in order that the member concern-
eli could have a chance to explain his 
position and defend himself before a 
judicial forum, he was arrested for 
an offence under clause (c) of 5ub-
rule (1) of Rule 41 of the Defence of 
India Rules. The State Government 
took  this decision after a great deal of 
consideration in the I ~  of the 
speeches and activities of Shri Mauriya 
over 8 fairly long period. 

3. Tae offence for which he has 
been arrested being cognizable, no 
warrant from a Magistrate was neces-
sary. Hence, a Police officer was de-
puted by the Superintendent of Police 
Allahabad, to effect his arrest in Delhi 
with the help of the Delhi Police. 

4. As regards the l'apse of time bet-
ween the date of delivery of the 
speech by Shri Mauriya and the date 
of his arrest, it is understood that it 
took somc time for the State Govern-
ment to obtain verbatim reports of 
Shri Mauriya's speeches and to ascer-
tain whether adequate evidence was 
available to prove before a Court of 
Law that thcse speechcs were actually 
delivered. Legal advice had to be 
taken at every stage. So, the decision 
to prosecute could not be taken ear lie!.' 
than August. The State Government 
are finding out the reason why in-
vestigation took such a long time. 

5. Enquiries have also been made 
by Government into the complaint 
about the misbehaviour of the Delhi 
Police towards Shri Mauriya. There 
is no substance in this allegation. 
Shri Mauriya did not also complain 
to the Delhi Magistrate before whom 
he was produced about any misbe· 
haviour by the Delhi Police. 

6. After his arrest in Delhi Shri 
Mauriya was produced before the 
court at Allahabad which remanded 
him to jail, where he has been I:iven 
the Superior Class befitting his posi-

Member 

tion as a Member of Parliament. The 
Distriet Magistrate, Allahabad has 
been instructed by the State Govern-
ment to ensure that Shri Mauriya 
gets all facilities that are due to a 
prisoner lodged in the Superior Class. 
The charge-sheet has also been sub-
mitted to the Court. The case is now 
subjudice. 
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Shri Ranga (Chittoor): Is It pro-
per to mention what he had done in 
the past, long before he was elected 
to this House, for which he had 
already been convicted and he paid 
the penalty? Are we to understand 
that, as the previous Government 
used to have its own dossiers against 
s:) many of us, merely because the 
Government has got something 
against Shri Maurya, a Member of 
Parliament, it was justified in allow-
ing his arrest to be made without 
any warrant at all? The Minisier 
said, I think, that he was arrested 
here without warrant. 

Mr. Speaker: If the offence is 
cognizable, then without warrant he 
may be arrested. 

Shri Rang-a: My earlier point has 
to be answered. Why should he 
mention all those facts? 

Mr. Speaker: The Central Govern-
ment was asked to give the report, 
and the Minister says that the Uttar 
Pradesh Government has given this 
report. He has only read out what 
the Uttar Pradesh Government has 
supplied to the Centre. 

Shri Rang-a: Are they going to 
quote it? 

Dr. L. M. Slnghvl (Jodhpur): It is 
clear from the Statement that of the 
Minister of State in the Ministry of 
Home Affairs that the arrest of the 
hon. Member of this House was 
made while he was on his way to 
attend the sessions of this House, 

and also ·that it was ill timed and it 
was considerably delayed. We would 
like to know whether he has made 
any efforts to satisfy himself whether 
he WII8 not greatly delayed and also 
whether the speeches were actually 
made after he was elected to this 
House? 

Mr. Speaker: It was never dis-
puted that his arrest was made in 
his house and not when he was I>n 
his way to the PaI'liament House. 

Shri Had VisIuul Kamath 
(Hoshangabad): If I remember 
aright, the Government told the 
House earlier in the week that the 
hon. Member was arrested for an 
objectionable speech made as long 
back as April, about nine months 
ago and now we are told that it 
took nearly ~  months or more to 
study the speech and the order, 
Whatever it was, was issued in 
August. Now, the implementation of 
the order has taken another four 
months. May I know, first of all, 
why the speech todk such a long 
time for examination-four or five 
months--and another four or five 
months for implementing the order. 
The entire matter looks very fishy. 

Mr. Speaker: Order order. when 
the matter is sub judice, he cannot 
say that it is fishy. 

Shri Rari Vishnu Kamath: 
would like you to give oa ruling, 

whether it is sub judice, because, as 
far as We know from the state-
ment of the hon. Minister, the 
case is not in court, not yet. 
He said that the case would be in 
court shortly. When the case is not 
yet filed in the court, when it is on 
its way to the courl,-You, Sir, have 
been a judge--can you hold that at 
thois stage even, the matter is ~  

judice, when it has not been II.led In 
court? 

Mr. Speaker: Once it is sub 
judice, pending befare the judicial 
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court, then the same principle 
applies when investigation has been 
made by the police and the challan 
is being put up before the court. 

Sbri Hari VIShnu Kamath: Is 
being put up; even then, is it sub-
judice? 

Mr. Speaker: am only telling 
the House that the same principle 
applies because, if now, the police 
have challaned the man and they are 
to put up before the court, the next 
day, or two days afterwards, if we 
discuss the whole thilllg threadbare 
and give oW" opinions on the facts 
of the casf', certainly that would also 
be sub judice. 

SlId Nath Pili (Rajapur): Is the 
court seized of the question? 

Sbri Hajamavis: The charge ·sheet 
has been submitted. 

Shri Tyagi (Dera Dun).: May 
make a submission. Now, an arrest 
has been made of an MP while he 
was busy in Parliament, although 
nClit in the Parliament House itself. 
But when we are once here to attend 
the sessions of Parliament, we are 
under YOUr guard;unship, whether we 
are in the House or in our residences. 
We are on duty. I therefore want to 
make this submission. About the 
merits of the case, I do not know 
and I do not want to enter into the 
charges against my hon. friend. But 
I request you to look to this aspect 
and make a rule of privilege, that 
when Members are here on duty in 
Parliament, they may not be arrested 
unless there is a charge of a very 
urgent nature. Since this case was 
an old one, in such cases, you might 
make a rule ·that arrests, :if at all 
they have to be made, should not 
be made in this manner and the 
Member concerned should not be 
taken away from Parliament in this 
manner. 

,shri Bade (Khargone): May I 
make a submission? I quite agree 

Membcr 

that when the FIR is prepared and 
sent to the magistrate, the case is 
sub judice. There is no question 
about that. But the hon. Minister 
says that there was no necessity for 
a warrant because it is a cognizable 
case. In cognizable cases also the 
warrant of ·the police is given to the 
accused whenever he is to be arrest-
ed. Without showing him this war-
rant, he cannot be arrested by 
the police. The magistrate's war-' 
rant is not necessary but the 
police warrant is necessary. In the 
press it appeared that there was no 
warrant at all and the Member was 
taken by ~  

Mr. Speaker: It is admitted that 
there was no warrant. Thc' police-
officer who is competent uncleI' the 
rules can arrest him. 

Shri Bade: Under what section 
was it? It a·ppeared 
(Interruption) . 

in the press. 

Mr. Speaker: Order, order. Shri 
Nambiar. 

Shri Nambiar (Tiruchirapalli): My 
question to the hon. Minister is this. 
He says that the police did not mis-
behave here. I say that an enquiry 
is necessary, because I have my per-
s:mal  instance. When I was arrested 
here, I was unnecessarily put behind 
the bars. I was locked up in the 
police lock-up in Delhi before I was 
taken to Madras during day-time 
immediately after my arrest. 111ere-
fore the Delhi police has got a 
notoriety for misbehaving towards 
Members. My submission is towards 
Shri Maurya the police might have 
misbehaved. Therefore, the protec-
tion of yours is required to see that 
Members of Parliament are not so 
treated by the police in this manner. 

Mr. Speaker: Because Shri Nam-
biar was maltreated by the pOlice in 
Delhi when he-was arrested, it does 
not necessarily follawthat Shrl 
Maurya also might have been treated 
like that. 

Sbri Namblar: That is the generat 
procedure, which is permstent. 
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Sui Nath Pal: We had made two 
requests on that day, 'but we did not 
get any reply from him. I am still 
waiting for those replies. I want to 
;put these .questions to which the 
hon. Minister should give an answer. 
When the pcxwers undel' section 124A 
of the Ire are.so ample and their 
gamut so wide that they can cover 
any act of sedi.tion, why has it been 
found necessary to take shelter 
under the Defence of India Act? We 
want an answer to this, because the 
main charge against him, it seems to 
me .... 

Mr. Speaker: Now, the second 
question. 

Shri Nath Pai: The second ques-
tioo is this. We had also asked his 
senior collea.gue to look into the 
desirability whether a procedure 
cannot be evolved-of consulting the 
Ohair and informing the House before 
the police are allOlWed to lay their 
hands on a Member of this House. I 
want a reply to both these questions. 

Mr. Speaker: Shri Daji. 

Shrl Nath Pal: Sir, let the Minister 
reply, becaUSe he will forget Ihis 
question, if you go to another ques-
tion. The questions will get piled up. 

Mr. Speaker: I will answer both 
the questions. 

Shri Nath Pai: I do not want to 
add to your burden, Sir. 

Mr. Speaker: I want to make one 
request. The other day also, so 
many hon. Members took part in 
this subject. Now, a statement has 
been made; the arrest is by the Uttar 
Pradesh police, that is, the State 
Government. After having complet-
ed the investigation, the charge ·sheet 
has been put up to the court. Now, 
there is nothing that we can discuss. 
So many Members are getting up 
one after the other, when there is no 
more to discuss here at this moment. 
There .js nothing more that we can 
discuss. 

Shrl Nath Pal: Only a cll!lt:ification. 

Mr. Speaker: No clarification also. 
is needed. I have been allOWing so' 
many questions, and the number of 
hon. Members who want to put ques-
tions is increasing. When I call one, 
there are many more that stand up. 
There is nothing that we can discuss 
here just at this moment:. This 
should be realised. It is required of 
me that there ought to ,be a change 
of rules. I cannot change the rules. 
The hon. Member might give notice 
of the change of rules. 
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Shri Daji (Indore).: I want to 
draw your attention to a very seri-
ous matter. Your rolin&, is quite 
correct that when the matter is sub 
judice we cannot discuss the merits 
of it and I abide by it. At the same 
time, justice should be done to us 
and Mr. Maurya and to the case in-
hand. Whereas we are prevented 
from expressing any opinion, the 
statement itself clearly expresses the 
opinion of a high authority like the 
Home Minister when the trial is 
pending. It is a very serious 
matter. There is nothing left to be 
said by the Minister, he .hoas said .... 

Mr. Speaker: He "may kindly sit 
down; he is unnecessarily getting 
excited. This is a charge-sheet which 
the U.P. Govern'ment boas made against 
Mr. Maurya and the Minister has 
read that out. 

Shri Dajl: The Minister further 
made a statement that the State Gov-
ernment observed for a very long 
time and so on. AlI these are never 
part of a charge-sheet. 

Mr. Speaker: 
said against Mr. 
the a1 ~  

Whatever he 
Maurya, that 

Iras 
wu 

Shri Tyagi: It is not the charge-
sheet; the House is interested in 
seeking your protection. 

Mr. Speaker: I have ·not called the 
hon. Member. Shri Deshmulrh. 

Dr. P. S. Deshmukh (Amravati): 
Apart from the fact that a statemen' 
has been made, I submit that we 
should consider the contents of the 
statement allid \the treatment which 
maybe an offending Member of Par-
liament has received. The facts are 
he was here and therefore I presume 
he was here to attend the session of 
Parliament. 

Shrl Surendranath Dwlvedy: (Ken-
drapara) : He was attending the 
session. 

Dr P. 08. Deshmukh: He has been 
removed without a warrant not from 
any other place, but from Allahabad. 
He has also been kept in a lock-up 
there. 

Mr. Speaker: Can he point out to 
me any violation of rules that we 
have got? Then alone we can dis-
cuss it. Otherwise, this general dis-
cussion does not help. 

Dr. P. S. Deshmukh: The only point 
I' want to make is whether, apart 
from other things, you would not feel 
concerned at the facts which have 
been disclosed by the statement, 
namely, a Member of Parliament who 
has come here to attend the session 
should be removed from Delhi. You 
can also consider the kind of 'Offence, 
when it was perpetrated, how long it 
has taken. etc. In these circumstances, 
it is frightfully undesirable that any 
Member of Parliament should be re-
moved from Delhi. In these circums-
tances We will be quite right in pre-
suming that the Member of Parlia-
ment does not enjoy any considera-
tion either under the rules and laws 
or at your hands. (Interruptions). 
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Mr. Speaker: There are two things 
which we must consider. One is the 
present privileges that we enjoy. It 
should be pointed out to me that there 
has been some breach of privilege or 
some right has been infringed under 
the rules thoat are there. The other is 
that We should enlarge the scope of 
the rules, s'o that such a thing might 
not happen. If we want to enlarge 
them, it is only the House that can do 
it, not the Speaker. A regular notice 
shall have to be given for that and 
a regular procedure should be adopt-
ed. That is what I have been appeal-
ing to the hon. Members again and 
again that they are asking me to give 
protection, to do this thing or that 
thing. Am I competent to enlarge 
the scope of the rules? 

Shri Nambiar: Through you. we are 
asking the House to do H. 

Mr. Speaker: Mr. Nambiar is an ex-
perienced parliamentarian. 

Shri Nambiar: I have myself been 
a victim to that. 

Mr. Speaker: Now he wants protec-
tion for the old'---.ngs? 

Shri Nambiar: At least for future. 

Mr. Speaker: Then he ought to 
have taken care to give notice of 
changes in the rules. He has not done 
that. 

Shri Nambiar: I will do that. 

Mr. Speaker: When he does it, I will 
certainly consider it. I do not think 
there is any need for any further dis-
cussion on this matter. (InteTTUp-
tions). 
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word? 
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-12.52 brs. 

,COIR INDUSTRY (AMENDMENT) 
BILL" 

The Minister of Interaational Trade 
(Sbri Manubhai Shah): Sir, I beg to 
move for leave to introduce a Bill fur-
ther to amend the Coir Industry Act, 
1953. 

Mr. Speaker: The question is: 

"That leave the be granted to 
introduce a Bill further to amend 
the Coir Industry Act, 1953." 

'The motion was adopted. 

Sbri Manubhai Shah: Sir, I intro-
duce the BilL 

12.526 hrs. 

PREVENTION OF FOOD ADULTE-
RATION (AMENDMENT) BILL" 

The Deputy MiDist.er In the Minis-
,try 01 Health (Dr. D. S. Raju): Sir, 
. on behalf of Dr. Sushila Nayar, I beg 
to move for leave to introduce a Bill 
further to amend the Prevention of 
_ Food Adulteration Act, 1954. 

-Mr. Speaker: The Question is: 

"That leave be granted to intro-
-duce a Bill further to amend the 
Prevention of Food Adulteration 
Act, 1954." 

. The motion was adopted. 

Dr. D. S. RaJu: Sir, I introduce the 
Bill. 

12.53 brs. 

BANKING LAWS (MISCELLAN-
EOUS PROVISIONS) BILL--contd. 

Mr. Speaker: The House will nOw 
take up clause-by-clause consideration 
of the Bill further to amend the Re-
serve Bank of Indioa Act, 1934, the 
Banking Companies Act, 1949 and the 
State Bank of India (Subsidiary 
Banks) Act, 1959. There is no amend-
ment to clase 2. I shall put it to the 
House. The question is: 

"That clause 2 stand part of the 
Bill." 

The motion was adopted. 

Clause 2 was added to the Bi!!. 

Clauses 3 and 4 were added to the 
Bill. 

Mr. Speaker. There are some amend-
ments to clause 5. 

Shri Morarka (Jhunjhunu): Sir, I 
beg to move: 

Page 2, line 33,-

for 'any other assets" substitute-

"other marketable securities of a 
like nature" (52). 

Page 2,-

for lines 37 and 38, substitute-

'(d) "firm" means a firm as 
defined in the Indian PartnerShip 
Act, 1932 of which the capital 
subscribed by its partners exceeds 
one lack of rupees.' (53). 

Page 5,-

for line 30, substitute-

"or with fine or with both." 
(55) . 

My amendment No. 52 is of a clari-
fica tory nature. The reason for this 
amendment is, if we haVe the expres-
sion "any other asset", then all the 
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